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CS No. 10818

Shri Niwasa Roadways Pvt. Ltd. Vs. Paras Mineral & Alloys & Ors.

Through Cisco Webex Video Conferencing
14.09.2020

Since the matter was adjourned en-bloc due to pandemic

covid-19 situation, therefore, the ordersheet during the lockdown
period is not on record.

Present: None for plaintiff.

Sh. R.K. Bedi, counsel for defendant.

As per report of Ahlmad, file is not traceable. Ahimad
seeks some time to trace out the file.

Counsel for defendant submits that he had filed an
application U/o XIIl Rule 1 read with Order VIIi Rule 1A CPC to which

reply has been filed by the counsel for the plaintiff.

Put up for arguments on the aforesaid application on
21.01.2021.

|
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(Manish Sharma)
ADJ-01/West

THCI/14.09.2020




CS No. 1216116

Ram Krishan & Anr. Vs. Jaswant Singh & Ors.

Through Cisco Webex Video Conferencing

14.09.2020
T s?li:"cf* the matter was adjourned en-bloc due to pandemic
ation, therefore, the ordersheet during the lockdown

period is not on record.
p . ¥
resent: Sh. Anil Kumar Pathak, Id. Counsel for the plaintiff.
Sh. Abhishek Sharma, Id. Counsel for the defendants.
As per report of Ahimad, file is not traceable. Ahimad
seeks some time to trace out the file.
Itis a contested matter and is pending at the stage of PE.
Hence, in compliance of circular dated 16.08.2020 of Ld.

District & Sessions Judge, West District, Tis Hazari Courts, Delhi
wherein reference is made to order of Hon'ble High Court of Delhi

bearing no. 322/RG/DHC/2020 dated 15.08.2020, the matter is
adjourned.

Put up for PE on 03.02.2021.

(Manish Sharma)

ADJ-01/West
THCI/14.09.2020
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CS No. 118/20

Nirmala Azad Vs. Rajesh

Through Cisco Webex Video Conferencing

14.09.2020

File already received by way of transfer from the court of
Sh. Anuj Aggarwal, Ld, ADJ-07, West, THC, Delhi by the orders of Ld.
District & Sessions Judge, West, THC, Delhi. It be checked and
registered.

Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown
period is not on record.

Present: None for the parties.

Put up for purpose fixed on 21.12.2020.

(Manish Sharma)
ADJ-01/West
THC/14.09.2020




CS No. 9701/16

Heero Devi Vs. Savitri

Through Cisco Webex Video Conferencing

14.09.2020
File already received by way of transfer from the court of

Sh. Anuj Aggarwal, Ld, ADJ-07, West, THC, Delhi by the orders of Ld.
District & Sessions Judge, West, THC, Delhi. It be checked and

registered.

Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown
period is not on record.

Present: None for the parties.

None has joined today through VC. The court has waited
till 1.00 PM. Even otherwise the matter is pending at the stage of
plaintiff’ evidence. Hence, in compliance of circular dated
16.08.2020 of Ld. District & Sessions Judge, West District, Tis Hazari
Courts, Delhi wherein reference is made to order of Hon’ble High
Court of Delhi bearing no. 322/RG/DHC/2020 dated 15.08.2020, the

matter is adjourned to 03.02.2021 for purpose already fixed.

\

(Manish Sharma)
ADJ-01/West
THC/14.09.2020
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CS No.8446/16

Krishna Vs. Parveen

Through Cisco Webex Video Conferencing

14.09.2020
- to

Since the matter was adjourned en bloc due

covid-19 situation, therefore, the ordersheet during the lockdown

period is not on record.

pandemic

Present: None for the parties.
It is a contested matter and is pending at the stage of PE.

Hence, in compliance of circular dated 16.08.2020 of Ld.

District & Sessions Judge, West District, Tis Hazari Courts, Delhi
wherein reference is made to order of Hon’ble High Court of Delhi
bearing no. 322/RG/DHC/2020 dated 15.08.2020, the matter is

adjourned.
Put up for remaining PE on 08.02.2021. Let plaintiff téka

steps for summoning of remaining witnesses for the s\a)l\d/date.

(Manish Sharma)
ADJ-01/West
THC/14.09.2020
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CS No.85118/1 5

Vinod Kumar Jain Vs. Arora Vinyl Pvt Ltd.

Through Cisco Webex Video Conferencing

14.09.2020
since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown

period is noton record.
proxy counsel for the plaintiff.

present: Sh. Avneet Singh Sikka,
d. Counsel for the defendant.

sh. Satish Parkash Gupta, |
Counsel for the defendant submits that an application U/o

XVl Rule 17 filed by defendant is pending to which reply has not yet
been filed by the plaintiff.
It is a contested matter and is pending at the stage of PE.
Hence, in compliance of circular dated 16.08.2020 of Ld.
District & Sessions Judge, West District, Tis Hazari Courts, Delhi

wherein reference is made to order of Hon’ble High Court of Delhi
bearing no. 322/RG/DHC/2020 dated 15.08.2020, the matter is

adjourned.
¥ Put up for filing reply and argument on the aforesaid
pplication and as well as cross examination of DW1 on 11,01.2021

(Manish Sharma)
ADJ-01 West
THC/14.09.2020



















cS No. 693/19

Kulvinder Singh Vs. Balvinder Singh

Through Cisco Webex Video Conferencing

r from the court of
y the orders of Ld.
ked and

14.09.2020
File already received by way of transfe
West, THC, Delhi b

sh. Anuj Aggarwal, Ld, ADJ-07,
District & Sessions Judge, West, THC, Delhi. It be chec

registered.

Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown
period is noton record.
Present: None for the parties.

Two separate applications one U/s 151 CPC and other Ulo

X| Rule 14 & 15 CPC have been filed by the plaintiff are pending
disposal. Reply has not been filed by the defendant.
Put up for filing of reply of both these applications and

arguments on 22.01.2021.
Interim order to continue till the next date of hearing.

%

(Manish Sharma)
ADJ-01/West

THC/14.09.2020
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CS No.
Dinesh Lalwani Vs. Alka Chandawani

Through Cisco Webex Video Conferencing
14.09.2020

Fresh suit for declaration, partition, separate possession
and permanent injunction alongwith an application Ulo Order XXXIX
Rule 1 & 2 CPC and application U/s 151 CPC for seeking exemption
from filing original documents received physically by way of
assignment. Same has been put up before the undersigned through
whatsapp. It be checked and registered.

Present: None.

(Mobile no. of Sh. Raman Gandhi, Ld. Counsel for plaintiff
9891561631)

(Email ID raman7806@yahoo.com)
Put up on 15.09.2020 for consideration.

Ahlmad is directed to intimate Ld. Counsel for plaintiff
telephonically for 15.09.2020. \,/

(Manish Sharma)
ADJ-01/West
THCI/14.09.2020




CS No,

Anand Kumar Vs. Ram Raj & Ors.

Through Cisco Webex Video Conferencing

14.09.2020

Fresh suit for partition, declaration, and permanent
injunction alongwith an application Ulo Order XXXIX Rule 1 & 2 CPC
received physically by way of assignment. Same has been put up
pefore the undersigned through whatsapp. It be checked and
registered.

Present: None.
(Mobile no. of Sh.Pradeep Kumar, Ld. Counsel for plaintiff
8285840470/9015990409)

(Email 1D pradeep321@gmall.com}
Put up on 15.09.2020 for consideration.

Ahlmad is directed to intimate Ld. Counsel for plaintiff
telephonically for 15.09.2020.

Vv

(Manish Sharma)
ADJ-01/West
THC/14.09.2020




CS No. 1053/17
ICICI Bank Vs. Ruchika Bamba

Through Cisco Webex Video Conferencing
14.09.2020

Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown
period is not on record.

Present: Sh. Sanat, proxy counsel for the plaintiff.

Proxy counsel for the plaintiff submits that he has already
deposited the previous cost of Rs. 500/, He further submits that he
has already filed on record PF for service of the defendant.

Counsel for the plaintiff is directed to furnish the receipt of cost
on next date of hearing.

Issue summons to the defendant on PF already filed for
07.01.2021. In addition, service be also effected on the defendant,
subject to providing email/ whatsapp number by the plaintiff for the
said date: The counsel for the plaintiff is further directed to file the
requisite affidavit of service through whatsapp and email.

Put up for report of service on 07.01.2021.

(Manish Sharma)
ADJ-01/West
THC/14.09.2020




